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(i) The planners do not understand the
importance of dispersal of population over
the larger area and housing activities of DDA
are confined to certain pockets of land where
the rates of return are very high. Housing
colonies in C.R. Park, Greater Kailash Il and
Panchsheel Enclave. etc. have come up on
main roads.

(i) The lopsided development has resulted in
unauthorised colonies and J.J. clusters
because of the denial of roof to the hapless
people who migrated to Delhi for ther
livelihood.

(iv) About 60 percent of Engineers of DDA are
idle.

The comments of Government as based on
the factual position furnished by the DDA are as
under :-

(1) DDA is a non-profit making organisation
constituted under Delhi Development Act,
1957 tor planned development of Delhi which
includes non-profitable uses like green/
recreational areas and semi-public facilities,
circulation etc.

(i) DDA has built flats in different parts of the
city to meet the needs of the growing
population. Construction of housing colonies
like C.R. Park, Panchsheel Enclave, etc. are
on service roads and not on main roads. The
MPD-2001 recognises and supports the
policy of dispersal laid down in the Regional
Plan-2001 of NCR.

(iii) DDA provides housing for people of different
categories of income including Economically
Weaker Sections and Low Income Group.
The cost of houses in the case ot
Economically Weaker Sections and LIG
includes an element of subsidy also.

(iv) There is adequate work for all the Engineers
working in the DDA.

[Translation]
Kerosene to Granite Factories

4274. SHRI PARASRAM MEGHWAL
PRIME MINISTER be pleased to state :

(a) whether more than 450 Granite Factories in
Jalore district in Rajasthan depend on kerosene for
their operations;

© Will the

(b) it so, whether the Government have fixed any
quota of kerosene for these factories;

(c) if not, the source from where kerosene is being
supplied for operating these factories; and

(d) the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! T.R. BAALU)
(a) to (d). Kerosene is an allocated product. The Central
Government makes bulk allocation of kerosene to the
States/UTs on a historical basis, i.e.. based on past
entitlements. Its retail distribution within the State
including allocation to industrial units in the State s
the responsibility of the State Government.

Under the Parallel Marketing Scheme. private
parties are free to import and market kerosene at market-
determined prices. The industrial units including granite
factories can get supplies ot kerosene from Parallel
Marketeers

[English]
Contractual Workers

4275. SHRI CHURCHILL ALEMAO
SHRI SANAT MEHTA :
SHRI M. SELVARASU

Will the PRIME MINISTER be pleased to state

(a) the number of contractual workers working under
ONGC in Goa under the control of local management
and other places;

(b) whether the Government are aware of the tragic
plight and exploitation of these workers In respect of
wages and other benefits; and

(c) the time by which these contractual labourers
are likely to be given regular wages and other benefits?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) ONGC Ltd. awards job contracts depending on the
nature of work and operations on the basis of its
requirements at various work centres, including Goa. In
turn, the contractors engage manpower to carry out the
jobs. The Corporation does not have details of the
number of persons engaged by the contractors for
completing the various jobs.

(b) and (c). ONGC Ltd. keeps a strict vigil to ensure
compliance of the statutory obligations under Labour
Laws by the contractors in respect of their workers. As
per the provisions of the Labour Laws, contractors are
required to pay to their workers atleast the minimum
wages fixed by the Appropriate Government for the job.

Retired Army Officers in Jammu & Kashmir

4276. SHR! MANGAT RAM SHARMA :
DR. M.P. JAISWAL :
Will the PRIME MINISTER be pleased to state :

(a) whether it is a fact that the retired army officers
have been appointed to head the jails in Jammu and
Kashmir; and



